FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

CNS FASHION RETAIL PRIVATE LIMITED OPERATING IN KIDS CLOTHING
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

) RELEVANT PARTICULARS
1. [Name of the corporate debtor along with PAN/ CIN/ [CNS FASHION RETAIL
LLP No. . PRIVATE LIMITED
: CIN:- U18104DL2016PTC309024
2. | Address of the registered office JA 0911 Plot No 10 DDA District
Centre Jasola New Delhi- 110020
3. |URL of website INA

4. | Details of place where majority of fixed assets are Only inventory in Head Office

located Godown C-20/1A/4, C Block,
Phase 2, Industrial Area, Sector 62,
Noida, Uttar Pradesh 201301

5. | Installed capacity of main products/ services N.A.
6. | Quantity and value of main products/ services sold inNIL
last financial year
7. | Number of employees/ workmen INIL
8. |Further details including last available financial Data can be taken vide email
statements (with schedules) of two years, lists of cirpens(@gmail.com
creditors, relevant dates for subsequent events of the
process are available at:
9. | Eligibility for resolution applicants under section ~ rMinimum net worth Rs. 50 lacs
25(2)(h) of the Code is available at: -Turnover of Rs ler in last 3 years
_Provide EMD of Rs. 10 lakhs
along with the plan
-Experience of five years in the
field of fashion industries
10.| Last date for receipt of expression of interest 12" April , 2023
11.| Date of issue of provisional list of prospective 22" April , 2023
resolution applicants
12.] Last date for submission of objections to provisional 27" April , 2023
list
13.| Process email id to submit EOI cirpens@gmail.com

PRABHJIT SINGH SONI

RESOLUTION PROFESSIONAL (RP)

For CNS FASHION RETAIL PRIVATE LIMITED
Appointed by HON’BLE NCLT NEW DELHI, COURT II
IBBI/IPA-003/IP-N00377-C01/2017-2018/10143
GG-1/144C, NEAR PVR CINEMAS
VIKASPURI, NEW DELHI 110018

EMAIL: CIRPCNS@GMAIL.COM
psgurleensoni@gmail.com

PLACE: NEW DELHI

DATE: 29TH MARCH, 2023
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FINANCIAL EXPRESS

Piramal Capital & Housing Finance Limited

(Formerly known as Dewan Housing Finance Corporation Limited).
CIN: L65910MH1984PLC032639
Piramal Agastya Corporate Park, Kamani Junction, Opp. Fire Station, LBS

th Floor, Piramal Amiti Building,
0-T+9122 38024000,
No 115, 1t Floor, opposite Avadh Banquet Hall, Sanjay Place, Agra, Uttar Pradesh 282002

PUGH PRIVATE TREATY SALE OF MOVABLE ASSET CHARGED TO PIRAMAL
INANCE LIMITED UNDER THE SECURITISATION AND RECONSTRUCTION OF
ND ENFORCEMENT OF SECURITY INTEREST ACT 2002 (SARFAESI ACT).

rof Piramal Capital & Housing Finance Limited (PCHFL) ~formerly Dewan Housing Finance Limited, has taken
rty as provided under the SARFAES| Act.
ured property as mentioned in the Schedule has been proposed to be sold through Private Treaty on or after 15
'rthe terms agreeable to PCHFL for realisation of the dues on “AS IS WHERE IS BASIS", ‘ASISWHAT IS BASIS"
The public at large is hereby notified aboutthe same.

)/ Property Address _final

Date and Amount

Outstanding Amount
_ (2103-2023)

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
CNS FASHION RETAIL PRIVATE LIMITED
OPERATING IN KIDS CLOTHING
(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of Indi
(Insolvency Resolution Process for Corporate Persons) Regulations, 201¢
RELEVANT PARTICULARS

- Name of the Corporate Debtor | CNS FASHION RETAIL PRIVATE LIMITED
along with PAN/CIN/LLP No. | CIN: U18104DL2016PTC309024
Address of the registered office |JA 0911, Plot No 10, DDA District Centre,
Jasola, New Delhi- 110020
NA
Only inventory in Head Office Godown
C-20/1A/4, C Block, Phase 2, Industrial Area,
Sector 62, Noida, Uttar Pradesh 201301
- [NA

=

[

&,

URL of website
Details of place where majority
of fixed assets are located

43

@

Installed capacity of main

rrower)
av Colonizers

i Shanker

DN Date 21/10/2021
DN Amount:

Rs. 2,41,78,843/-(Rupees
Two Crore Forty One Lakh
Seventy Eight Thousand Eight
Hundred Forty Three Only)

KHATANO. 315 KHASRA NO.
370 MAUZA KUA KHEDA
NR.KASTURVA GANDHI
SCHOOL AGRAAGRA UTTAR
PRADESH :- 282001

Total Outstanding:
Rs. 3,05,25,476.76/- (Rs
Three Crore Five Lakhs

Hundred Seventy Six and
Seventy Six Paise Only)

Twenty Five Thousand Four

products/ services

el

Quantity and value of main products/|
services sold in last financial year

Nil

~

Number of employees/ workmen

Nil

o

Further details including last

(Authorized Officer)
Piramal Capital & Housing Finance Ltd

available financial statements
(with schedules) of two years,
lists of creditors, relevant dates

for subsequent events of the

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, BENCH AT NEW Delhi
. COMPANY SCHEME APPLICATION NO. CA é%MA No. 85//2021
IN THE MATTER OF SECTION 230(1) OF THE COMPANIES ACT, 2013
“POWER TO COMPORMISE OR MAKE ARRANGEMENTS WITH MEMBERS”
(See Rule 3 of the Companles (Co:pmm?g;,s)hrnngemam and Amalgamations)
ules,

IN THE MATTER OF ART BUSINESS AND CONSUMER FINANcgrg.NDIAI% PRIVATE
LIMITED AND ART CORPORATE FINANCE (INDIA) PRIVATE LIMITED
(“TRANSFEROR COMPANY-2 and 3" “APPLICANT-1 & 2" )
Having its registered office at 107, Best Sky Tower, Netaji Subhash Place,
Pitampura, New Delhi-110034

CONNECTED WITH

COMPANY SCHEME APPLICATION UNDER SECTION 232 READ WITH SECTION

280&:2 OF THE COMPANIES ACT, 2013 FOR A COMPOSITE SCHEME OF

AMALGAMATION AND ARRANGEMENT BETWEEN ART CAPITAL (INDIA) PRIVATE

LIMITED ('Transferor Oom?'::y 1') AND ART BUSINESS AND CONSUMER FINANCE

INDIA) PRIVATE LIMITED (‘Transferor Company 2') AND ART CORPORATE FINANCE

INDIA) PRIVATE LIMITED (‘Transferor Company 3') AND YES CAPITAL (INDIA)

RIVATE LIMITED (“Transferee Company) AND THEIR RESPECTIVE
SHAREHOLDERS.

0TI F PETITION

A Petition under Sections 230 to 232 and other applicable provisions of the Companies
Act, 2013 for the sanction of Scheme of Amalgamation (By absorption) between ART
Capital (India) Private Limited éTransferor Company 1), ART Business & Consumer
Finance (India) Private Limited (Transferor Compang 2), ART Corporate Finance ( India)
Private Limited (Transferor Company 3) and YES Capital (India) Private Limited
(Transferee Company) and their respective Shareholders presented by the Petitioner
Companies before the Hon'ble National Company Law Tribunal, Delhi Bench ('NCLT")
and was admitted by the Hon'ble NCLT on 03.03.2023 (published on 16.03.2023). The
aforesaid petition is fixed for hearing before the Hon'ble NCLT on 01.05.2023 in the
morning orsoon thereafter.
If anK person concerned is desirous of supporting or opposing the said petition,
he/shey/it should send to the undersigned at below mentioned ai dress, the notice of
his/her/its intention signed by him/her/it or hisF,(her/its advocate, not later than two
days before the date fixed for the hearing of the Petition. Where any person concerned
seeksto o;}pose the aforesaid petition, the grounds of opposition or a copy of affidavit in
that behalf should be furnished with such notice. A copy of the Company Scheme
Petition along with all the exhibits will be furnished by the Petitioners' Authorised
Representative/directors to any person requiring the same on payment of the
prescribed fees for the same.
Dated this 29th March, 2023
For ART Busl| &C F (India) Private Limited

Radha Kapoor Khanna (Director) (DIN: 00683334

Regd.off: 107, Best Sky Tower, Netaji Subhash Place, Pitampura, New Delhi-110034
For ART Corporate Finance (India) Private Limited

Radha Kapoor Khanna (Authorised Signatory) (DIN: 00683334)

Regd.off:107, Best Sky Tower, Netaji Subhash Place, Pitampura, New Delhi-110034

process are available at:

Data can be taken vide email
cirpcns@gmail.com

©|

.| Eligibility for resolution applicants
under sectién 25(2)(h) of the
Code is availabte at

-Minimum net worth Rs.50 lacs

~Tumnover of Rs. 1crin last 3 years

-Provide EMD of Rs. 10 lakhs along with the plar
-Exp. of five years in the field of fashion industrie

=

. Last date for receipt of expression
of interest

12th April, 2023

.| Date of issue of provisional list of
prospective resolution applicants

22nd April, 2023

Last date for submission of
objections to provisional st

27th April, 2023

>

.| Process email id to submit EOI

cirpcns@gmail.com

Date : 29.03.2023 Add.:

Place: New Delhi

Resolution Professional (RP) For CNS Fashion

Prabhjit Singh Son
Retail Private Limitec
pointed by Hon'ble NCLT New Delhi, Court |

Regn. No.: IBBI/IPA-003/IP-N00377-C01/2017-2018/1014:
GG-1/144C, Near Pvr Cinemas Vikaspuri, New Delhi 11001¢
Email: cirpcns@gmail.com, psgurleensoni@gmail.con

Form No. INC 26
(Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014)
BEFORE THE CENTRAL GOVERNMENT
NORTHERN REGION
Inthe matter of Sub Section (4) of Section 13 of the
Companies Act, 2013 and Clause (a) of Sub
Rule (5) of Rule 30 of the Companies
(incorporation) Rules, 2014

In the matter of JUNGLEE GAMES INDIA
PRIVATE LIMITED having its Registered Office at 55,
2" floor, Lane-2, Westend Marg, Saidullajab, Near
Saket Metro, New Delhi-110030 ... Petitioner
Notice is hereby given to the General Public that the|
Company proposes to make application to the|
Central Government under Section 13 of the|
Companies Act, 2013 seeking confirmation of]
alteration of Memorandum of Association of the
Company in terms of special resolution passed in the|
Extra-ordinary General Meeting held on February
28, 2023, to enable the Company to change its|

. FORM A
PUBLIC ANNOUNCEMENT

Reg Office from “National Capital Territory off
Delhi” to the “State of Haryana”, within the jurisdiction
of Registrar of Companies, Delhi and Haryana,
Any person whose interest s likely to be affected by

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) %egu/ations, 2016)
UH 4+ U U H » UH U

T A PHAR A s D

RELEVANT PARTICULARS _
Ms. SUPRIYA PHARMACEUTICALS LIMITED
24/07/1985

Name of corporate debtor
Date of incorporation of corporate debtor

W~

Authority under which corporate debtor
is incorporated / reg

Corporate Identity No. / Limited Liability -
Identification No. of corporate debtor
Address of the registered office and
principal office (f any) of corporate
debtor

RoC~Jaipur
U01100RJ1985PLC003363

Registered Office:

KHESRA NO 238/13 AMBIT EDUCATION LLP GRAM
THADA, TEHSIL TIZARA BHIWADI Alwar RJ 301019 IN
Other Address:

810, Arunachalam Building, 19, Barakhamba Road,
New Dethi— 11001

2203-2023 (Date of Order) and 27-03-203 (Date of
Order Received)
18-09-2023 (180 days from the insolvency
commencement date)

SANLIEET KIIMAR SHARMA

|mentioned below:

the proposed change of registered office of the|
Company may deliver either on MCA-21 portal
(www.mca.gov.in) by filing Investor Complaint Form
or cause to be delivered or send by registered post
his/ her objections supported by an affidavit stating
the nature of his/her interest and ground of
[opposition to the Regional Director, Northern Region,
at B-2 Wing, 2nd floor, Pt. Deendayal Antyodaya
Bhawan, 2nd floor, CGO Complex, New Delhi-
110003, within fourteen (14) daysfrom the date of]
publication of this notice with a copy to the Applicant|
Company at its registered office at the add

55, 2 Floor, Lane-2, Westend Marg, Saidullajab,
Near Saket Metro, New Delhi 110030

For Junglee Games India Private Limited
Ankush Gera
Place: New Delhi N
Date: 28.03.2023  p 44 1762 North Point ST,
San Francisco,California, USA-94123

<

Form No. INC 26
(Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014)
BEFORE THE CENTRAL GOVERNMENT
NORTHERN REGION
In the matter of Sub Section (4) of Section 13 o
the Companies Act, 2013 and Clause (a) o
Sub Rule (5) of Rule 30 of the Companies
(incorporation) Rules, 2014
AND
In the matter of SILVERCENTURION
TECHSOLUTIONS PRIVATE LIMITED having its
Registered Office at 55, 2" Floor, Lane-2,
Westend Marg, Saidullajab, Near Saket Metro
New Delhi -110030 weenaPetitioner
Notice is hereby given to the General Public that the
Company proposes to make application to the
Central Government under Section 13 of the
Companies Act, 2013 seeking confirmation of
ion of M of iation of the

Company in terms of special resolution passed in the
Extra-ordinary General Meeting held on February 28,
2023, to enable the Company to change its Registered
Office from “National Capital Territory of Delhi” to the
“State of Haryana”, within the jurisdiction of Registrar
of Companies, Delhi and Haryana.
|Any person whose interest s likely to be affected by
the proposed change of registered office of the
Company may deliver either on MCA-21 portal
(www.mca.gov.in) by filing Investor Complaint Form
or cause to be delivered or send by registered post of
his/ her objections supported by an affidavit stating
the nature of his/her interest and ground off
|opposition to the Regional Director, Northern Region
at B-2 Wing, 2nd floor, Pt. Deendayal Antyodaya
Bhawan, 2nd floor, CGO Complex, New Delhi-|
110003, within fourteen (14) days from the date off
publication of this notice with a copy to the Applicant]
Company at its registered office at the address|
mentioned below:
55, 2" Floor, Lane-2, Westend Marg, Saidullajab,
Near Saket Metro, New Delhi -110030
For Silvercenturion Techsolutions Private Limited|

5 Mayank Mishra|
Place: New Delhi

Director,
Date: 28.03.2023 DIN: 08359700

Add: H. No. C-53, Telecom Staff Quarters,

Near B-Block Market, Vivek Vihar, Delhi-110095!




